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Orders 

9~ 362/98 

Mr. Ma nish Acha.rya, Proxy counsel for 
MJ:f:~s Ashish JJ0shi-, Counsel for the applicant. 
Mr. V.So Gurjar, Co11nsel for resporrlent noo 1 & 2. 
Mr. u.o. Sharma, Counsel ~or respondents no. 3 & 4. 

The learned counsel for the applicant seeks 

to dispose of this OA on the ground that it has become 

infructuous as the aJ>plicant has alrea.dy been promoted 

arrl he has joined on the promotional post. 

In view of the submissions made before us, this 

OA is disposed of as having become infrustuouso 
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